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CORRECTION OF ANSWER TO 
STAIRRED QUESTlON NO. 7637 

The MiDJBter Of Works, HoaaIDl' aDd 
BehabUltatiOn (~bri Mehr ChaDd 
lDIaDaa): Sir, in the reply given to 
a ~ementary UI Starred Queetion 
No. 637, answered, in the Lok Sabha 
on the 28th March, 1963, I had men-
tioned that the summary of the 
rec:mmend8ltions of the Chanda Com-
mittee was laid on tlle Table of the 
House of the Lok Sabha on ~ Janu-
ary, 1963. It was actUally so laid on 
the 22nd JanuMY, 1963. 

12.091 brs. 

STATEMENT RE: PART I OF THE • 
REPORT OF THE ATTORNEY-
GENERAL AND SHRI A. V. VISVA-

NATHA SASTRI 

The MiDJster of IDdUstrJ' ba the 
MiDistry of Co_erce and Industry 
(Shrlo KanIlDCO): Sir, I rise to mau 
a sta.temen·t abou.t the request made 
by some hon. Members of this House 
last Saturday ihat Part I of the report 
of Shri C. K. Daphtary and Shri A. 'V. 
Vishwanatha Sastry be placed on, the 
Table of the House. This HOUSe will 
remember that in his statement on the 
29th April, the Law Minister had 
explained, why Government consiaer-
ed rt undesirable in the public inte-
Test, to place this part of the 
Dhaptary-Sastry report on the Table 
of the House. In the light of the dis-
cussim on the floor of this House last 
Saturday and in pursuance of the 
assurance given to you Sir, at that 
tim~, Government :hav~ now looked 
into the aHeged- disclosure of this part 
Of the repent. Tht'y regret to have to 
say that the documents circulated to 
some hon. Members of this House ap-
pear to be correct copies of Part I of 
the Daphtary Sastry report. Govern-
ment deplore the leakage of the secrct 
document, and haVe already ordered 
an urgent enquiry into the circum-
stances in which this leakage took: 
place; 

Shri A. V. ViBvllnatM SClBtri 
Since' this part of the Daphtary-

Sastry report is already in circulatiOD, 
Government do not consider that allY 
useful purpose will be served now by 
continuing to treat this part of the 
report as secret. I am therefore, 18,.-
ing it on the Table of the House 
[P!a.ced in Libra"" See No. LT-1310/ 
63]. Copies have been made available 
to the Lok Sabha Secretariat. 

ShrI TJart (Debra Dun): I congra-
tulate the Minister. 

Shri Dajl (Indore): My submission 
is this. The matter raised by us with 
your permission did not merely relate 
to the leakage of some secret offtcial 
Government document; it was some-
thing more than-that. As I had made 
myself clear on that day. it also con-
cerned propriety. A document which 
was not, to be disclosed in the public 
interest because it will give an indica-
tion about the possible action by Gov-
ernment to the parties concerned has 
leaked out after the same document 
was withheld from the House on the 
ground of public interest and privi-
lege. Therefore I would like to know 
two things. The hon. Minister says 
that an inquiry has been instituted. I 
would· like to know the agency that is 
conducting the inquiry. In the pecu-
liar circumstances of the case where 
the privilege of the House and pro-
priety are involved, I would request 
that a small committee of the Honse 
itself should be entrusted to inquire 
as to who is responsible for this leak-
age. We would like to know who il 
conducting t!m; inquiry. 

Mr. Speaker: That is not the stage 
at this moment. The Government has 
insti1uted the inquiry. When that re-
port comes to us, it would be the 
stage .... (lnterruptio.v.). This is not 
the stage when the House should in-
stitute an inquiry. The Government 
has instituted an inquiry. Let that 
inquiry be completed. Probably some 
persons might be found guilty and put 
up for trial or other proceedings 
might be taken against them .... (In-
terrllption). 'rhat is not our business 
now let them make the inquiry at 
this moment.. 


